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1960 : Pb. Act 381 LANU REVENUE 

(ADDITIONAL SL.RC~IAR(;E) 

ITHE PUNJAB L A N D  REVENUE (ADDITIONAL 

STJRCHARGE) ACT, 1960. 

[Received the nssetlt oJ ille Goverrlor of Piinjab or) {he 

7th Decen~l~ev, 1960, otldfirst prrblisl~edfor ,qe~~eral 
it$ornzariorr i l t  rile Prrrtjub Go~~ernmeti! Gazetre 

E.rrl-uor(li~luryj of rlle 9th Decenrber, 19601. 

to provide For the levy and collection of additinal surcharge 
on land revenue. 

Be i t  cnacted by the Legislature of the State of Punjab in thc 

Elcven th Year of the Republic or lndia as follows :- 

1. ( I )  This Act may be called rhe P u n j a b  Land Revenue Shon title and 

(Additional Surcharge) Act, 1960. extent. 

(2) It extends to the whole of the "[he State of Haryana]. 

2. In this Act, unless the context otherwise requires,- Definitions. 

(a)  "additional surcharge" means the enhanced land 

revenue levied and collected under sectio~~ 3 ; 

(b)  "land revenue" shall have the meaning assigned ro i~ 

in clause (6) of sec lion 3 of rhe Punjab Land Revenue 

Act. 1887, but shall not include- 

{i) a special assessment madc undcr the Punjah Land 

Revenue (Special Assessment) Act, 1956 (Punjab 

Act No. 6 of 1956) ; 

(ii) [he surcharge payahlc under the Punjab Land 

Revenue (Surcharge) Act, No. 36 01 1954 ; and 

( i i i )  the special charge payable under the Prinjnb Land 

Revenue (Spccial Charges) Act, No. 6 of 1958 ; 

1 .  For Statement or  Objccts and Reasons, SPC Prtrrjnh G a ~ ~ t ~ r ~ ~ n r o z r  Glr:errll 

(Extraordinary), 1960. p ~ g c  205:l. 

2.  Subsritu~cd Tor r h v  words "Sl:~lc. cbT!'u~ijah by the Harysna .4dap1alion of I-a~vs 

(S~are and Co~icurrcnt Suljects) 01-dcr. 1968. 
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( c )  all other words and expressioils used, bur not defined 

in lhis Act, shall have thc same meaning as are assigned 

to then1 in the Punjab Land Revenuc Acl, 1887 (Punjab 

Act XVII of 1887). 

Le\y and 3. ( 1 )  Nothwithstanding anything LO the conrrary in the Punjab 
coilecrion of Land Revenue Act, 1887, for two succcssive hnrvcsts as may bc notified 
additlorn1 

surcharge. 
by the State Government in this behalf, there shall hc lcvicd and collected 

in respect of Ihc land of every landowner who pays land revenue, an 

addj~ional surcharge thereon at the ratc of fifty per centurn of  thc land 

revenue payable by him under the said Act. Such a surcharge on any 

land shall be levied once only, 

(2) The additional surcharge referred LO in shblseition ( 1 )  shall 

be in addition to the surcharge, if any payablc by a landowner under the 

Punjab Land Revenue (Surcharge) Acr, 1954 (Punjab Act No. 36 of 1954). 

Rccavcry. 4. The additional surcharge shall be recoverable as land revenue 

under [he Punjab Land Revenuc Act, 1887, and the rules made [hereunder. 

AdditionaI 5. For the purposes of paymcnt of the special charge under the 

s~uchasgc to be provisions of the Punjab Land Rcvenue (Special Chases) Acr , 1956 
cxcluded in (Punjab Act No. 6 of 1958), the additional surcharge shall not be tiken 
paymcnt 01 

special charges. 
into consideration in calculating the land rcvenue under that Act. 
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